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(b) if so, the reasons therefor; olnd 
(c) whether the Delhi Adminis-

tration was consulted before impos-
ing these restrictions? 

THE MINISTER OF LAW AND 
SOCIAL WELFARE AND RAIL-
WAYS (SHRI GOVINDA MENON): 
(a) No, Sir. The Railway Board does 
not impose any restriction on booking 
of traffic. Northern Railway adminis-
tration did. however, impose restric-
tion on the booking of coal to Tug-
lakabad from 19-11-69 to 10-12-69. 

(b) Restriction had to le imposed 
due to heavy accumulation of unload-
ed coal at the railway siding caused 
1:;y slow removal by the consignees. 
During the month of November. 1969. 
daily average removal of unloaded 
coal was 8.2 wagons against unloadin~ 
of 12.4 ,\'agons. By the end of Novem-
ber 1969, contents of as many as 163! 
wagons of coal were lying on the 
ground waiting to be removed. 

(c) No. Temporary operating res-
trictions are imposed by the Railways 
whenever the traffic offering to be 
handled outsrips the handling capa-
city due to temporary congestion. Lo-
cal Administrations are not consulted 
prior to the imposition of such tempo-
rary restrictions. 
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Committee for examining ExpeDdi-
ture on General Elections 

41:29. SHRI VIKRAM CHAND MA-
HAJAN: Will th'e Minister of LAW 
AND SOCIAL WELFARE be pleased 
to state: 

(a) whdher ther<' is any proposal 
to appoint a Committee to examine 
the qupstion of eJ~'ction expenses of 
cundidatl's in the General Elections; 
and 

(b) if not. the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN 
THE DEPARTMENT OF SOCIAL 
WELFARE (SHRI M. YUNUS 
SALEEM): (a) and (b). Nu, Sir, how-
('Ver. the Election Commission is 
considering a number of proposals to 
check heavy expenditure incurred by 
candidates in general elections. 

Recruitment of 8t3ft In Law Ministry 

4130. SHRI S. N. MISRA: Will the 
Minister of LAW AND SOCIAL 
WELFARE be pleased to state: 

(a) how many new appointments 
have been made in his Ministry 
from April, 1967 upto date of techni-
cal and non-technical hands drawing 
a salary of over Rs. 700 per month; 

(b) the details thereof, State-wise; 
(c) out of these appointments how 

many have been made through the 
Union Public Service Commission; 
and 

(d) the reasons for not having 
made all the aJ:!pointments through 
the Union Public Service Commis-
sion? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN 
THE DEPARTMENT OF SOCIAL 
WELFARE (SHRI M. YUNUS 
SALEEM): (a) Technical ... Nil. Non-
technical ... 60. 

(1:) Andhra Pradesh 4 
Bihar ... 2 
Delhi 4 
Gujarat 1 
Haryana 2 
Kerala 8 
Madhya Pradesh 4 
Maharashtra 4 
Mysore 1 
Orissa 
Punjab 2 
Rajasthan 3 
Tamil Nadu 3 
Uttar Pradesh 18 
West Bengal ... 3 

(c) and (d). 50 appointments have 
been made through the Union Public 
Service Commission. Ad hoc arrange-
ments had been made in the remain-
ing 10 posts. under the Union Public 
Service Commission (Exemption from 
Consultation) Regulations, 1958, pend-
ing selection of suitable candidates 
thereto through the Commission. The 
Commission has since selected candi-
dates for appointment to two of the 
above 10 posts. 

Literacy Among Scheduled castes; 
Scheduled Tribes 

4131. SHRI P. C. ADICHAN: 
SHRI HIMATSINGKA: 

Will the Minister of LAW AND 
SOCIAL WELFARE be pleased to 
state: 

(8) how far education has spread 
amongst the Harijans, i.e. Scheduled 
Castes and Scheduled Tribes people 
in eacho State since Independence. 
showing percentage of literacY 
among males and females: 

(b) the amount spent on their edu-
cation since Independtnce by thE: 
Central/State Governments; 

(c) how the figures of literacy 
amongst Harijans at the time of In-
dependence and as at present rum-
pare with the corresponding figures 
for non-Harijans. and 

(d) what percentage of literacy is 
to be achieved before the special 
protection and reservations for Harl-
jans as envisaged in the Constitution. 
can be abolished and the details of 
the phased programme, if any, to 
achieve that objective? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND IN 
THE DEPARTMENT OF SOCIAL 
WELFARE (DR. SHRIMATI PHUL-
RENU GUHA): (a) Literacy figures 
for the Scheduled Castes and Sche-
duled Tribes were collected for the 
first time in 1961 census. A statement 
detailing the State-wise figures show-
ing percentage of literacy among 
males and females as estimated in 
the 1961 census is laid on the Table 
of the House. [Placed in Library. See 
No. LT-2391/69J. 

(b) A total sum of Rs. 154.14 crores 
was spent upto 1968-69. 

(c) Percentage of Literacy 
1951 1961 

General 16.6 24.04 
Scheduled Castes • 10.27 
Scheduled Tribes 8.53 

• Authentic figures are not available. 

(d) The educational advancement of 
the Scheduled Castes and Scheduled 
Tribes is related to the general level 
of literacy. It is not. therefore, possi-
ble to prescribe rigid percentages or 
dale lines. 

Corporation In Public Sector to Run 
Paper Pulp and Newsprint Plants 
4132. SHRI YASHPAL SINGH: 

SHRI HIMATSINGKA: 
Will the Minister of INDUST-

RIAL DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
be pleased to state: 

(a) whether it is proposed to set 
up a Corporation to run paper pu~p 
and newsprint plants in the Dubllc 
sector; and 




